369  Mess. fom R. S.

Coal Mines Provident Fund (Amendment

Scheme, 1983, Andhra Pradesh Coal

Mines Provident Fund (Amendment)

Scheme 1983 and Rajasthan Coal Mines

Provident Fund (gmmendment) Scheme,
1980,

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI
DALBIR SINGH) : I beg to lay on the
Table a copy each of the following
Notifications (Hindi and English versions)
under section 7A of the Coal Mines
Provident Fund and Miscellaneous Provi-
sions Act, 1948 :—

(1) The Coal Mines Provident Fund
(Amendment) Scheme, 1933
published in Notification No.
G.SR. 513 in Gazettc of India
dated the 16th July, 1983.

{2) The Andhra Pradesh Coal Mines
Provident Fund (Amendment)
Scheme, 1983 published in Notifi-
cation No. G.S.R. 514 in Gazette
of India dated the 16th July,
1983.

(3) The Rajasthan Coal Mines
Provident Fund (Amendment)
Scheme, 1983 published in Noti-
fication No. G.S.R. 315 in
Gazette of India dated the 16th
July, 1983.

[Placed in Library. See No. LT-6932/83]
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12 26 hrs,

MESSAGES FROM RAJYA SABHA

SECRETARY : Sir, I have to report
the following messages received from the
Secretary-General of Rajya Sabha :

(i) “lIn accordance with the provisions
of rule 127 of the Rules of Proce-
dure and Conduct of Business in
the Rajya Sabha, Iam directed to
inform the Lok Sabha, that the
Rajya Sabha, at its sitting held on
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the 22nd August, 1983, agreed
without any amendment to the
Societies  Registration (Delhi
Amendment) Bill, 1983, which
was passed by the Lok Sabha at

its sitting held om 16th August,
1983.”

(i1)) “‘In accordance with the provisions
of sub-rule (6) of rule 186 of the
Rules of Procedure and Conduct
of Business in the Rajya Sabha,
I am directed to return herewith
the Appropriation (No. 4) Bill,
1983, which was passed by the
Lok Sabha at its sitting held on
the 16th August, 1983, and trans-
mitted to the Rajya Sabha for its
recommendations and to state that
this House has no recommenda-
tions to make to the Lok Sabha
in regard to the said Bill.”
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